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IN THE ZENTRAL4ADMIN;STRATIVE TRIBUNAL
JATPUR BENCH, JAIPUR
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Jaipur, 07 Invpml r,
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ORIGINAL APPLICATICN HO. 3365/2004

CORAM : ;‘
HON'BLE MR. A.K. AGARWAL,

it

HON'BLE MR. M.L. C}Eﬂﬂﬂﬂh

WICE C 'HAI RMAN  (ADMM.
MEMB {JUDICIAL;}

—~

Raghuveer Saran Sharma son ofi Shri Har Dayal Sharma aged
about 48 vyears, resident of Tillaqe # bPost Bamanwas Tehsil
Bamanwas Distric t Sawalmactho Lpr anl hﬁldlnq the post of
EDMC Jahiraline EDBO and prege ntly‘ working asg Gramin Dak
Sewal. Branch Post akline Branch FPogt Office
under Bamanwas !DiStrlCt Sawalmadhopur.
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ub Post Office
c.. L GApplicant

By Aclvocate @ Mr., CUB. Sharma,

1 Union of India through the Sacretary to the Government
of India , Department of Posts, Ministry of
Communication, Dak Bhawan! Mew Delhi.

{
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2 Chief Post Master GePQLilﬁ Rajasthan Circle, Jaipur.
i

3 uperintendent of Post Cffices, Sawaimadhopur Fostal
DlVlSlQn, Sawalmadhopur. | ‘

4 Shri Ramesh Chand Gupta, Sramin Dak Sevak Packer,
Piplai now Group -D, unde& Sub-postmaster, Karauli MDG,
Karauli. .

f
5 Shri Ramesh Chand Sen, Grlhmin Dak Sevak, EDDA, Masalpur
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now Group D, under sub-pd dstmaster, Hindaun Head Post

Oftfice, Hindaun. i

«««.Responcents
By Advocate @ M
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The applicant has filed this CA thereby praying for ths
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{i}That the entire record relating toc the case be

called for and lafter perusing 2
respondents may be directed to give
the applicant by dinterpolating
Annexure A/l at approprlate pla( ! 2
name  of respondent No. 4 & 5 with @ all
consequential benef%ﬁs.
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hat the raspon I
el of the applicant
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consider the cas

letion of 50 3 g 2

ag lying vacant for 2003 and 2( 14 and to
allow promotion with all consequential
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glents be further Hdire
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ivears of age ag

(iiivAny other order, directinn or reli=f may he
A the I

pasged in favour of © applicant which may be
- l [ -
deemecd fit, just and proper under the facts &
sircumstances of the case.
i
3f  this application may he

i

{iv)That the cost
ar

=
.
D
[a
3

riefly stated, the facts of the case are that the
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applicant who wag working on “the post Extra Departwmen
Mail Carrisr was eligible for’%on sicleration to tha post of
Group 'D'. Accordingly he was' considered hut he could not

be appointec. The grievance coff the applicant in this QA is
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the respondents inasmuch as they were over-aged and were
. L . e ol :
not eligible te the post of Gkoup 'Y ocategory. It is on
i
this basis, the applicant has Tllnd this DA,
i
- o . N
3 Motice wof this application wa given Lo the
f
respondants. The respundeatﬂf!have filed their reply. In
i
Para Mo, 4.6 of the reply, the responcdents have
specifically stated that Repr dents nos. 4 & 5 both were
. :: - T e [} v
eligikle for promotion o ?he Sroup TDRY D cadre  as  per
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seniority list. Acoording tolthe respondants, tha crucial
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none  of them  had .npl~toL( 50

01.01.2004 and as such they Mere considered and appointed
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't Gro YD category accord ing to the select paned.
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Thus accordi

ng to
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the respondents, the applicant has no
cazse to agltate tHe matter.

4 Despite'repeated opportunities, the applicant has not

filed any

5 . The 1l

to  our
applicant

Group D7

IS I

counsel £
press this

liberty may

re’
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category.
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ninder.

counsal for the

of this

or the applicant
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an order v%ated 31.73.2005 whereby the
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» heen app¥oved for appointment agains

iondent has brought
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buoseﬁuent development, learned

submits that he dope not want to

rhis stage and further submits that

aserved to

matter of seniority.

7 In view

dismissed

agitate the matter of seniox

4 and 5,

as

before the appropri

MEMBER

AHQ
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(M.L. CHAUHAN)
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of

withdrawn withi
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what has

the applicant to agitate the

ean stated above, the C.A. is
liberty to the applicant Lo
ity, vis- a-vis Respondents No

te authority. Mo costs.

(AR, BGARRWALY
VICE CHATRMAN




